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Title: Regarding reported death of an IAS Officer at his residence in Bengaluru.

HON. SPEAKER: Now, Shri Pralhad Joshi.
...( Interruptions)

SHRI PRALHAD JOSHI (DHARWAD): Madam Speaker, I would like to thank you for giving me this opportunity. ...( Interruptions) Shri Kharge ji does
not want that a very important incident which has happened in Karnataka to be raised here and justice should be given. ...(Interruptions) That is
why, he is doing like this. ...(Interruptions)

Madam, the body of a young IAS officer, Shri D.K. Ravi, who was dynamic, who was honest and who belonged to 2009 batch was found dead in
mysterious condition in his residence. He was the Additional Commissioner, Enforcement of Commercial Tax, Government of Karnataka. Before that,
he was D.C,, Kolar, and he had acted very sternly against anti social elements, especially against land grabbers and sand mining mafias in Kolar
District. He did such a wonderful job there. After that, he had initiated relentless drive for clearing encroachment of government land. When he found
certain lacunae in the system and when he wanted to bring the land mafias to be booked, he asked the State Government to give more powers to
handle them and also support him. But most unfortunately, the Government of Karantaka, instead of supporting his whistle blowing duties
..(Interruptions) whtst ftsa, @6 RACR g stidoe 3, ...(cuaemr)

Instead of supporting him, when he was DC, Kolar, he was transferred before his tenure was completed. Then, he was posted as the Additional
Commissioner, Commercial Tax. In that post also, he continued his honesty and ...(Interruptions) Madam, when he became the Additional
Commissioner, Enforcement of Commercial Tax, he started raiding many commercial establishments who were evading tax, which includes the
Home Minister's establishment also. The Home Minister's farm was also raided. ...(Inferruptions) Then, in mysterious circumstances, he was found
dead. Now, it is being projected that he has committed suicide. ...(Jnterruptions) This is the failure of the Karnataka Government and also the Chief
Minister of Karnataka. Now, I demand ...(Interruptions)

HON. SPEAKER: Shri S.P. Muddahanume Gowda, do you want to associate with him?

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Yes, Madam.
Madam, Shri D.K. Ravi, an Officer from Karnataka ...(Interruptions)
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At this stage, Shri Ravneet Singh and some other hon. Members

went back to their seats.
off ygene sheft : dAsar, puen v fiore A, g aga swiidec AR &, ... (o)
HON. SPEAKER: Shri Pralhad Joshi ji, you complete it within a minute.

...(Interruptions)



SHRI PRALHAD JOSHI : Madam, I demand a CBI inquiry on this ...(Interruptions) Madam, a lady IAS officer called Rashmi was also attacked by
certain mafia people. ...(Interruptions) A murderous attempt was made on her. ...( Interruptions) Madam, I want a CBI inquiry on this incident.
... Interruptions)

HON. SPEAKER: Kumari Shoba Karandlaje, Shri P.C. Mohan, Shri Suresh C. Angadi, Shri Nishikant Dubey, Shri Devji M. Patel, Shri Shivkumar Udasi, Dr.
Sanjay Jaiswal, Dr. Kirit P. Solanki, Shri Naranbhai Kachhadia and Shri Pratap Simha are permitted to associate with the issue raised by Shri Pralhad Joshi.
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(Shri Mallikarjun Kharge and some other hon. Members
then left the House)
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Appeasement of none and justice for all is what our Government believes. Under the leadership of Narendra Modi, the country is peaceful, the
country is perfect; and the people are happy....(Interruptions) But these people are unhappy, we cannot help it. Our sympathies to them.
...(Interruptions)
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MATTERS UNDER RULE 377 U

HON. SPEAKER: Matters under Rule 377 shall be laid on the Table of the House. Members may personally hand over their text at the Table of the
House as per practice.



